
IN THE CENIRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

OA 171 of 1997 

0 

Present : Hon'ble Mr. sarweshwar Jha, AfliflistratiVe member 

Hon'ble Mr. M.K. Gupta, Judicial Member 

Susanta Kr. Mookherjee 

Eastern Railway 

For the Applicant : None 

For the Respondents: Mr. P,K. Arora, counsel 

tate of order : 20-09-2004 

ORDER 

r. SZRWESHWAR JHA, AM 

id. Counsel for the respondents is present.. None is 

present on behalf of the applicant. 

At the very outset, the L. Counsel for the 	Ofldt 

has submitted that this case has not been pursued by the applicant 

or on hs behalf for quite sometime. This fact is confirmed on 

perusal of the order sheet also in which the applicant was last 

present on 23-9-2003. The matter is, therefore, proceeded with 

under Rule 15(1) of CAT Procedure Rules, 1987, 

The .fact4of the case, in brief, ate. that the applicant 

has prayed for order be given to the respond.ents to pay i1m 

outstanding dues on account of wages with a1loianCes, arreaof 

additional dearness allovanae sanctioned from, time tome, bonus 

as calculated in paragraph 14 of the application together with 

interest at the market rate, i.e.,at the rate of 18% for inordinate 

delayed payment of the said amounts due to late Harimohan Mookherjee 

who was a Gannan unddr the eastern Railway. It is Fbserd  that 
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the period :fpr which the outstanding dues have been claind by the 

applicant in respect of his deased father is fr 	2-7-1991 to 

27-2-1993. 

The respondents have submitted in their reply that late 

Shri Harimohan Mookherjee, Gangman was absent from duty.during the 

said period and furtr that no L.A.P. and L.H.A.P.• was due to him. 

Accordingly, they have mentioned that wages and .otber allwances 

for the above period cannot be paid to him. They have also submi-

tted that no duesin respect of late Harimohan Mocherjee including 

bonus, additionalarflesS allowance, arrear etce are pending with 

the respondents. 

Having regard to the fact 

for dues as referred to hereinabove 

that the applicant 

in respect of late 

prayed 
vjhidh 

pioyee4the 

respondents are reported to, save given due co rsideration and a iso 

have taken decision thatno dues' re payable to the lat cnployee 

for the reason that no leave was available' to his, crediti,  and keeping 

in view the fact that the matter has not been pursed by the, appli- 
the 

cant forLlast one year, we do not consider that th.re  is any merit 

ih the case of the applicant. Therefore, we are ibc1ifle to dis- 

miss it. It is ordrec? accordingly. 	No costs. 

Member(J) 	 ' 	 Member(A) 

DI(N 


